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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
AT NEW DELHI

O.A. No. 680/ 2024

IN THE MATTER OF

VAISHALI RANA & ORS. ......  APPLICANTS
; VERSUS

UNION OF INDIA AND OTHERS ... RESPONDENTS

REPLY ON BEHALF OF RESPONDENT No. 1, 2, 3 and 4 BY Raj

KUMAR, IFS, DEPUTY CONSERVATOR OF FOREST, GURUGRAM

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS: -

1. That present reply is being filed Sh. Raj Kumar, Deputy
Conservator of Forest, Gulrugram (Respondent No. 3) who is
authorised to file reply on behalf of Respondent No.1, 2 & 4 also.
The contents of OA may be treated as denied, unless those are
admitted specifically hereunder.

2.  That State of Haryana has four main geographical features as

mentioned under:
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The Yamuna-Ghaggar plain forming the largest part of the
state is also called Delhi doab consists of Sutlej-Ghaggar
doab (between Sutlej in the north of Punjab and the Ghaggar
river flowing through northefn Haryana), Ghaggar-Hakra
doab (between Ghaggar river and Hakra or Drishadvati river
which is the paleochannel of the holy Saraswati River)

and Hakra-Yamuna doab (between Hakra river and

Yamuna).

. The Lower Shivalik Hillsto the northeast in foothills

of Himalaya

. The Bagar region semi-desert dry sandy plain in north west

of Haryana, covering northwest districts of Sirsa, western
Fatehabad and northwestern Hisar.
. The Aravali Range's northernmost low rise isolated non-
continuous outcrops in the south, covering the Nuh district.
3. That each geographic zone has its own typical features and
importance. The Shivalik Zone is prone to water erosion and the
southern and western zones are prone fo wind erosion. Central
Yamuna-Ghaggar Plains with fertie soil are important for
agricultural production.
4. That State authorites had been very particular about the

conservation of natural resources and the environment in the State
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and various steps have been undertaken for non-forest areas in the

form of different formations of acts/regulations, launch of various

schemes for plantations under different components, soil and water

conservation and in the form of incentives, schemes for farmers

adopting agroforestry, purchase price scheme for tree growers etc.

That various Acts/Regulations and schemes have been launched

by the State Government for protection, conservation of trees and

promotion of tree plantation in non-forest areas:

a)

b)

Notification land along National Highways, Road,
Canalas, Railway lines, Bunds as Protected Forest: Area
along major roads, highways, canals, bunds. Railway lines
has been notified as protected forest and provisions of Indian
Forest Act, 1927 and Forest Conservation Act, 1980 are
attracted on these areas. Large tracts of greenery have been
developed in the State in these areas. In other States, these
areas are non-forest areas.

Section 4 of Punjab Land Preservation Act, 1900 (PLPA)
— Restricting cutting of trees in notified areas with the
permission of Forest Department even from privately own
areas.

Pran Vayu Devta Scheme - Pension of Rs. 2750/- to tree

owners per year for trees of more than 75 years so that the
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trees can be saved and the ecological services may be
provided by these trees till physical rotation.

d) Van Mitra Scheme: Incentives to people on account of
planting and maintenance of trees for promotion of tree
planting by public.

e) Plantation Schemes of Forest Department for non-forest
areas:

e Creation of Village Woodlots

e Plantation on Institutional land

e Farm Forestry

e Greenbelts in Urban Areas

e VWL Tall Plantation on Bani Rejuvenation

» Plantation on Shiv Dham (Shamshan Ghats)

e Plantation around vil!age Ponds

 Plantation on Amrit Van (Establishment of Amrit Vans on
non-forest lands)

That considering the problem of soil erosion in Shivalik Zone,

Aravallis and Western Sandy Zones, some erosion prone areas

were notified under Section 3 & 4 of the Punjab Land Preservation

Act, 1900 in which tree cutting has been restricted as under:
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a) The cutting of trees or timber except eucalyptus and poplar

or the collection or removed or subjection to any

manufacturing process of any forest produce other than
flower, fruit and honey, save for bonafide domestic or
agricultural purposes or for purpose of the right holders in the
land, provided that the owners of the land may sell trees or

timber after obtaining a permit to do so from the Divisional

Forest Officer, of the concerned division, such permit will
prescribe such conditions for sale as may from time to time
appear necessary in the interest of forest conservancy. In
notified are of Panchkula District Ambala District and
Yamuna Nagar District of the State of Haryana, specified in
the below mentioned schedule, Khair trees (Acacia catechu)
shall be purchased solely by Haryana Forest Development
Corporation limited ét the prices fixed by the Board of
Directors of the Haryana Forest Development Corporation
Limited.

The areas notified under Section 4 of PLPA where cutting
has been restricted is given below:-

SCHEDULE

District Tehsil Villages
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Panchkula Kalka Area lying on North side of metalled &
unmetalled road connecting
reem T— Chandigarh, Panchkula, Ramgarh,
_ Raipur Rani, Naraingarh, Sadhaura,
Y/Nagar Jagadhri
Bilaspur,Chhachrauli, Dadupur, and
reaching Jamuna river near Villages
Nathanpur and Lakur.
Faridabad Ballabgarh Area lying on western side of Delhi-
Ballabgarh road and northern side of
Ballabgarh-Sohna road.
Gurgaon Nuh Areas lying on western side of Delhi-
Alwar road.
Ferozepur All revenue estates of Ferozepur
Jhirka Jhirka Tehsil.
Gurgaon All revenue estates of Gurgaon
Tehsil.
Sohna All révenue estates of Sohna Tehsil.
Pataudi All revenue estates of Pataudi Tehsil.
Mohindergarh | Narnaul All revenue estates of Narnaul Tehsil.
Mohindergarh | All revenue estates of Mohindergarh
Tehsil.
Rewari Rewari All revenue estates of Rewari Tehsil.
Bawal All revenue estates of BawalTehsil.
Kosli All revenue estates of Kosli Tehsil.
Bhiwani Dadri Areas lying on western side of Dadri,
Bhiwani Bhiwani, Tosham & Hisar Road.

Loharu
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The notification dated 28-11-1997 and 19-12-2012 is
annexed as Annexure-R-1.
That Haryana being premier in the field of agroforestry, some
species suitable for agroforestry viz. Eucalyptus. Poplar, Ailanthus,
Bakayan, Amrood, Bans (Bamboo), Sahtoot have been exempted
even in areas notified under Section 4 of PLPA for promotion of
agroforestry and increasing income of farmers. The notification
dated 04-01-2013 is annexed as Annexure-R/2.
That after passing of order dated 01.07.2022 in OA No.374/2022
by Hon'ble Tribunal, Office order dated 27.08.2023 has been
passed by the Development and Panchayat Department, Haryana
to regulate cutting of trees in non-forest areas owned by Gram
Panchayats. The copy of order dated 27.08.2023 is annexed as
Annexure-R/3.
That the State Government'through Forest & Wildlife Department
has launched a unique first of its kind scheme namely ‘Pran Vayu
Devta Tree Scheme’ vide order dated 02-05-2023 for
conservation of trees of more than 75 years of age. The tree
owners will be provided Rs. 2750/- per year as pension on same
line of Old Age Pension Scheme for human beings in the State.
The amount will increase on same lines every year. The incentive

is provided to owners of Pran Vayu Devta Trees for the
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conservation of these trees and the ecological services provided
by the trees so the services can be provided for long. The order
dated 02-05-2023 is annexed as Annexure-R/4.

10. That the State Government through Forest & Wildlife Department
.has also launched Van Mitra Scheme for providing incentives in the
form of honorarium to people on account of planting and
maintenance of trees as mentioned under:-

a. 1%Year
I. Last Week of June: Rs. 20 per dug-up pit on geo-
tagging and uploading of photographs of the pits by Van
Mitra on the maobile app.
ii. Last week of July and August: Rs. 30 per planted
sapling after geo-tagging of planted sapling by the Van
Mitra. |
iii. Last week of Molnths from September onwards: Rs.
10 per surviving sapling for maintenance and protection
of plantation.
b. 2" Year: Rs. 8 per surviving sapling in the last week of

every month.

c. 3Year: Rs. 5 persurviving sapling in the last week of every

month.
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d.

4™ Year: Rs. 3 per surviving sapling in the last week of every

month.

The copy of Van Mitra scheme is annexed as Annexure-R/5.

That the State of Haryana through its Forest &Wildlife Department

is implementing various plantation schemes for non-forest areas:-

a. Creation of Village Woodlots

b.  Plantation on Institutional land

c. Farm Forestry

d. Greenbelts in Urban Areas

€. VWL Tall Plantation on Bani Rejuvenation

f.  Plantation on Shiv Dham (Shamshan Ghats)

g. Plantation around village Ponds

h.  Plantation on Amrit Van (Establishment of Amrit Vans on non-
forest lands)

The targets and budget allotted for each district under the
above mentioned schemes during the Year 2024-25 is annexed as
Annexure-R/6.

That the Central Government and State Governments are
emphasising more on promotion of planting and conservation of
trees in non-forest areas so that import of timber is minimised and
the tree growers can get income also from tree cultivation.

Regulations in terms of acts to get permission for cutting of trees
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also discourage general public for planting trees as they think that
they will have to run after government authorities when there will
be requirement of cutting the planting trees. Ministry of

Environment, Forest & Climate Change, Gol has launched single

Transit Pass scheme for transport of forest produce within the

country. Even transit permit is not required in the State for transport
of timber in the State for promotion of agroforestry and tree
cultivation in non-forest areas. More restrictions will discourage the
peoples for planting and growing the trees. However, Restrictions
for tree cutting have been imposed in ecological sensitive and
erosion prone areas.

That the State also organised Stakeholders’ Consultation on Tree

Outside Forests (TOF) Species on Deregulation in Haryana:

Current Status, Challenges, and Technology-Based Solutions

under Trees Outside Foresté in India (TOFI) Program organised on

April 20, 2023 at Panchkula, Haryana. Key findings and

recommendations of the workshop are given under:

. The forest and tree cover in the State has remained around
7 percent over the last 20 years, with the tree cover outside
forests at approximately 3.5 percent. To increase ToF, it is
essential to implement suitable policy measures and

regulations that promote tree plantatfon on farmers’ fields,
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panchayat lands, institutional lands, waste lands, and other
suitable areas.

There’s a need to frame people-friendly policies/regulations
to promote tree cultivation under agroforestry. Prohibitory
regulations may be formulated for trees of ecological
importance. |

The existing exemption of seven species viz. Ailanthus,
Bakain, Eucalyptus, Poplar, Shehtoot, Bamboo, Amrood and
bamboo, that are exempted for felling in areas notified under
general Section 4 of PLPA 1900 is sufficient for agroforestry
models. However, orchards of unproductive fruit trees that
the farmers wish to replace with high density and high
yielding varieties, should be included in the exemption.
Trees in urban areas, where the land has been acquired by
government authon‘ﬁés for residential development, should
be exempted from tree felling regulations. The plot owners
should be allowed to cut the tree in their plots without
requiring permission in urban sectors.

The tree produce from agricultural fields should be
recognized as agri-produce, and suitable regulations should
be formulated by concerned govemment authorities. In

addition to Eucalyptus and Poplar being in the list of
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agriculture produce under Haryana Agriculture Produce
Marketing Act., species like Melia and Ailanthus may be
considered for inclusion in the list of agriculture produce.
There is a need to frame a policy throughout the State to
conserve indigenous trees of ecological significance
such as Peepal, Bargard, Gulhar, Pilkhan, Khejari, Barna,
Krishan Kadam, Jaal, Rohida etc. This policy should
extend to areas that are not notified under general
Section 4 of PLPA 1900. In-line with the order passed by
the Hon’ble National Green Tribunal in July 2022 in this
regard, a list of trees species is recommended to be
prepared in consultation with stakeholders and
botanists.

The Haryana State Government has already proposed a
scheme called Pran \;’ayu Devta, which provides pension to
tree owners for conservation of trees of over 75 years of age.
Schemes may be introduced for the conservation of Khejari
and other indigenous trees on farmers’ fields in south and
west Haryana, incorporating Payment of
Ecological/Environmental Services (PES) to discourage tree

felling by farmers.
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Establishing a consortium of tree growers and wood-based
Industries is recommended to streamline the demand and
supply of raw material and ensure sustainability of industries
In Yamunanagar. This will help tree growers in fetching

Suitable prices on a sustainable basis.

. Eucalyptus and Poplar have the major contribution under

agroforestry. To ensure diversity, other species such as

Melia, Ailanthus, etc. must pe promoted amongst tree
growers, coupled with suitable incentives.

| . CIFOR-ICRAF is in the process of developing a mobile app
for tree growers to record the trees grown on their lands along
with identifying the carbon Sequestration potential. The
database will be valuable for assessing the raw material

availability and sustainability of the wood-based industry.

The proceedings of the workshop are annexed as Annexure-
R/7. The recommendations of the Stakeholders workshop are
under discussion and a suitable decision will be taken on framing
a policy throughout the State to conserve indigenous trees of
ecological significance such as Peepal, Bargard, Gulhar, Pilkhan,

Khejari, Barna, Krishan Kadam, Jaal, Rohida etc. by way of
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regulatory mechanism as exists in areas notified under Section 4

of PLPA 1900. A Proposal has been forwarded to the Government

for constitution of a Committee to give recommendations on
formulation of tree regulation for whole state of Haryana. The copy

of the proposal is annexed as Annexure-R-8.

14.  That the main concerns of the Applicants in the OA are under:

* Regulation on tree felling which is not applicable in Manesar
and Farukhnagar Tehsils of District Gurugram. A proposal
has been forwarded to the Government for including the left-
over tehsils in notification dated 04.01.2013. The copy of the
proposal is annexed as Annexure-R-9.

* The compensation imposed for illegal tree felling is very less
i.e. Rs. 500/-. A proposal for increasing the compensation is
also under consideration of the Government.

* The tree felling is permissible only for bonafide domestic use
as per rules framed under General Section 4 of PLPA 1900.
Every care is taken and tree felling is not granted for any

timber extraction purposes.
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PRAYER

In view of the submissions made herein above, present

Original Application seeking mandamus is not maintainable and is

liable to be dismissed

Date: 02.04.2025 (Raj Kugar, IFS)
Place: Gurugram Deputy Conservator of Forest, Gurugram

(for Respondent No.1, 2 & 4)

VERIFICATION

Verified that the contents of para no.1 to 14 of the reply are true
and correct to the best of my knowledge and information derived from

the official record. Nothing material has been concealed therein.

Date: 02.04.2025 - (Rﬁmmj
Place: Gurugram Deputy Conservator of Forest, Gurugram

(for Respondent No.1, 2 & 4)



263

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH AT NEW DELHI
O.A. No. 680/ 2024
IN THE MATTER OF

VAISHALI RANA & ORS. -..... APPLICANTS
VERSUS
UNION OF INDIA AND OTHERS ..... RESPONDENTS
AFFIDAVIT

l, Raj Kumar, IFS, Deputy Conservator of Forest, Gurugram do hereby

solemnly affirm and state as under:

1. That | have been impleaded as Respondent No.3 and is authorized
representative of the Respondent No.1, 2 & 4 in present case. | am
well conversant with the facts and circumstances of the case
therefore, | am competent to swear this affidavit.

2. That | have read the contents of accompanying reply which has
been drafted under my instructions.

3. That annexures are true copy of their originals.

DEPONENT
VERIFICATION

Verified that the contents of above affidavit are true and correct to

my knowledge and on the basis of information derived from the Official

ED :
' ATTEST DEPDNENT
; ADVOCATE
: 'ESTTR‘T SURDGRAM (HR) INDY
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A 1,

S, K. MAHESHWARI,

Comumissioner and Szerctary to Governmerit, Haryang,
FForest Department,

IH208 L )iyt Vress, S1T. Cha,
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HARYANA GOV GAZ. JAN. 13, Wi3
(PAUS 25. 1934 SAKA)

{Autharsed Fnglish Transtation]
HARYANA GOVERNMENT
FOREST DEPARTMENT
Notification

The 4th January. 2013

No. 5.0. 8/PA. ,qumb 4!10[1—thrcns the Gavernor of Haryana is
atisfied. afier due ekguiry. that the rcp_.u!ar.mn restrictions and prohibitions

hereinatier coatgined are necessary for the purpose of giving effect to the provistons

of the Punjab Land Preservalion Act. 1900 (Punjab Act 2 of 1900);
Now, thercfoie. in exercise of powers conferred by Section 4 of the said Act.
the Governor of Haryana hereby prohibits the folowing acts for o period of fifteen
s vears with cifect from the date of publication of this order in the Offizial Gazetic in
P\ the areus more particulacly specified i the Sehedule given below. which aas been
aotified under Section 3 of the swd Act. vide Haryana Guverame . Farest
Department, Notification No. S.0. LA, ;1-"[900!'5. 3/2032, ¢ ..cd Lhe

1%th Recemoer, 2012,

1) The cuting of trees or mber-except Cucalytuh P{}pl..l- Bakain,
st

Bumbuo. .EEL Amrood and Ailanthus or the collectictn 1. 1emoval
ar a.ub_m:kion W any ‘munufacturing process, of ary {ores: produce

other than flower, fruit and honey. save for bona fide domestc G
agricultural purposes ol the right-holders in the iand, provided
that the owners of the land may scll trees or timber after ubtaining
4 permit to do so from the Divisional Forest Officer of the concerned
division. Such permit will preseribe such conditions for sale as
may. frogm time (o lime. appear necessary ' in the interest of torest
conserviney. The farmers of the State shall be liberty 10 sell Khair
(fees (o any pe|'snniag;ar!cyil‘iur}urm Forest Development
Corporation Limited of tieir choice 50 as to cnable them 1o get
rcmL.ru.:at,wc price of their products provided that the owners of
the Ldﬂ}] m 19 YE]L whie Khair trees after vblaining a permit to do 50

from the Divisionel Forest Officer concerncd.
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L 1
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< hathe Forest Department only.

Anil Malik, 1AN
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ANNEXURE— R-7

ENVIRONMENT, FOREST & WILDLIFE DEPARTMENT, GOVT. OF HARYANA
TREE OUTSIDE FORESTS IN INDIA PROGRAMME (TOFI)HARYANA
(Sponsored by USAID & Implemented by CIFOR-ICRAF and Forest Department)
Contact: Nodal Officer, TOFI Prog-Haryana; Mob:9971875199: E-mail: nodalofficertofihry@gmail.com

No. 10-12 Dated: 26.06.2023

To

Principal Chief Conservator of Forests (HoFF)
Haryana, Panchkula

Sub: Proceedings of Stakeholders’ Consultation on Tree Outside Forests (TOF) Species
Deregulation in Haryana: Current Status, Challenges, and Technology-Based

Solutions under Trees Outside Forests in India (TOFT) Program organised on April
20, 2023 at Panchkula, Haryana

T T

With reference to the subject cited above, kindly find enclosed herewith the proceedings
of the Stakeholders” Consultation on Tree Outside Forests (TOF) Species Deregulation in
Haryana: Current Status, Challenges, and Technology-Based Solutions under Trees Outside
Forests in India (TOFI) Program organised on April 20, 2023 at Panchkula, Haryana. '

The recommendations of the workshop may help in increasing the area under Tree
outside Forests in the State. Therefore, it is requested that the recommendations may be
considered and necessary regulations are formulated accordingly for encouraging and promotion
of tree plantation outside forests.

[Subhash Yadav IFS]
Nodal Officer
TOFI Prog- Haryana

Copy to following for kind perusal and information please:

I. Sh. Suraj Bhan IFS (Retd.), State Coordinator, CIFOR-ICRAF
2. Sh. Manoj Dabas, COP, ToFl Prog-India, CIFOR-ICRAF
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Proceedings of Stakeholders’ Consultation on Tree Outside Forests (TOF) Species
Deregulation in Haryana: Current Status, Challangu. and T-chnui'ogy-Bued Solutions

under Trees Outside Forests in India (TOFI) Program Organised on April 20, 2023 a¢
Panchkula, Haryana

R

CIFOR-ICRAF, in association with the Haryana Forest Department, Organised a one-day Stakeholders'
Consultation Workshop on April 20, 2023 at Hotel Holiday Inn, Panchkula, The workshop broughe

together stakeholders from various government departments, wood-based industries, farmers'
associations, and NGOs including;

Sh. Jagdish Chander IFS, PCCF (HoFF), Haryana

Dr. Arjun Singh Saini, Director General, Horticulture Department, Haryana
Officers of Forest Department. Haryana

Officers of Department of Horticulture, Haryana
Officers of Department of Agriculture, Haryana
Representatives of Indian Plywood Association
Representatives of Haryana Plywood Association
Officers of Haryana Shahri Vikas Prabhakaran

Officers of Haryana PwD

10. Krishi Vigyan Kendra, Panchkula

1. Haryana Forestry Training Institute, Pinjore

I2. Haryana State Biodiversity Board

I3. Sh'P. P, Bhojvaid IFS (Retd.), Ex-PCCF (HoFF), Haryana
14. Maharshi Dayanand University, Rohtak

I5. Century Plywood

16. Team of CIFOR-ICRAF

BN " L W

o

Sh. Manoj Dabas, Dy. CoP, CIFOR-ICRAE — TOF| Program welcomed all the participants on behalf of
the CIFOR-ICRAF team. He highlighted the Objectives and goals of the workshop to the Participants
and also gave a brief abouc the TOFI programme, He spotlighted the fact that the number of trees
outside the forest areas has decreased over time, due to a variety of reasons, This trend needs to be
reversed for environmental, climatic and economic reasons, He further mentioned that the increase in
Trees Outside Forests (ToF) mosaic density from'8 percent ro 14 percent
national and international climate commitments. An increase in ToF density when creatively linked wich
the unmet demand for tree-based produces can open new avenues forilwmgmmﬁon for rural land.
dependent populations, He emphasized that tree planting outside forest areas has gone down not due

Sh. Jagdish Chander, IFS, PCCF & HoFF, Haryana Forest Department, delivered the Keynote Address,
He emphasized thae agroforestry in the state cn’t rely solely on a faw commercial species, but should
also include other species in its ambit. He further stated that Haryana is 3 forest-deficient yet a woad-
SUrplus state owing to absence of felling and transit permit restrictions, except in some areas in Shivaliks
and South-Western Districes natified under general Section 4 of the Punjab Land Preservation Act
(PLPA) 1900. He assured the participants that the recommendations from this Consultation Workshop
would be thoughtfully considered while reviewing the existing ToF regulatory regime to promote

i
§
|
|
|
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agroforestry and TOF in Haryana. He briefed the participants aboyt the various schemes being
implemented to increase the tree cover outside forests in the state, He also mentioned the proposed
scheme — Pran Vayu Devta — which is soon to be notified by the State Government to grant pensions
to tree owners for taking care of trees of over 75 years of age,

Mr. Subhash Yaday, IFS, Nodal Officer- TOFI Pragram-Haryana. presented on the ‘Current Scenario

Poplar, Shehtoor, Bamboo, Amrood ang Bamboo, are exempted even in areas notified under general section
4 of PLPA 1900 in the state,

covered under genera section 4 of PLPA, and the implementation of regulations for central Haryana
and species like Khejri for ecological and environmental benefits,

The key Suggestions by respective stakeholders are Summarised below:

Dr Arjun Singh Saini, DG, Department of Horticulture, Govt. of Haryana, highlighted the significant
contribution of frujt orchards — planted in an area of 82,000 Ha — to trees outside forests in the state.
Pointing out to the fact, how the practice of orchard farming has dynamically changed with the reduction
in the rotation age of orchards from 20.25 Years to |2 -15 years, resulting in high density plantations
and commercialisation of the activity. He further suggested exempting orchards from any tree regulation,
&ven in areas notified under Section 4 of PLPA 1900, to address the challenges faced by farmers in
replacing old and unproductive orchards with high-density and high~yielding varieties,

T e s e T
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Mr. Rampal, a Progressive Farmer from Yamunanagar, shared his experiences about tree growing and
associated economic returns,

Sh. Hardeep Malik, a retired Chief Engineer (Horticulture) from Haryana Shahari Vikas Pradhikaran
(HSVP) emphasised the need to exempt tree felling regulations in urban areas where the land has been
acquired for development of residential sectors, as owners often face challenges in acquiring permits for
tree felling while house construction.

Dr Surender Singh, Assistant Professor, Maharshi Dayanand University (MDU), Rohtak suggested
maintaining a balance between regulation and deregulation, including the stakeholders not limited to
farmers and industries for long term sustainability of any policy, strengthening R&D, considering
ccosystem services, and preserving the biodiversity or local tree species like Peepal, Bargard, Gulhar,

Pilkhan, Khejari, Barna, Krishan Kadam, Jaal, Rohida, etc. by introducing regulation on the lines of general
section 4 of PLPA 1900 in whole stare.

Mr. G Shukla, IFS, APCCE & Member Secretary, Haryana State Biodiversity Board recommended that
any policy should focus on biodiversity, along with monetary and ecological benefics,

Mr. | K Bihani, President, Haryana Plywood Manufacturers Association (HPMA), proposed the need
to encourage and educate farmers to plant long rotation forest or fruit trees, like Semal, Acacia mangium

and Mahogany along with commercial species on their lands. He further recommended to not plant
deregulated species on forest lands.

Technology-Based Solutions for Application of Trees Outside Forests (ToF) Regulatory
Provisions:

implementation and enforcement processes for ToF regulations, which are often complex and
challenging. These tools can provide valuable insights and real-time data that can help identify, monitor,
and assess the effectiveness of ToF Mmanagement strategies. He explined that IT Tools can be usefyl for:

* Identifying and mapping ToF areas with the help of satellite imageries, and GIS software,

* Monitoring and tracking changes in ToF areas over time to provide valuable information on tree
growth rates, species diversity, and health conditions,

® Ensuring thar regulations are being followed through tools like mobile applications, online
platforms while being used to report violations and track enforcement activities,

* Ensuring smooth transit of ToF products through geo-tagging and bar code-based systems.

¢ Providing real-time data on tree growth rates, species diversity, and health conditions to help
identify the best practices for ToF management and increase the production and supply of TOF
products.

The suggestions by the participants included having a unique data record for each tree and not allowing
multiple records for the same tree, ensuring availability of information on carbon calculation,
identification of trees and types, introducing bar code with a description of trees, provision of adding
real-time photos of the trees, and allowing the states to use the data pro-bono.

e

e —




Key findings and recommendations:

R
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* The forest and tree cover in the state has remained around 7 percent over the [ag; 20 years, i 4 :
£ =
with the tree cover outside forests at approximately 3.5 percent. To Increase Tof, it is essential 2 :

to implement suitable policy measures and regulations that promote tree plantation on farmers’
fields, panchayat lands, institutional lands, waste lands, and other suitable areas,

* The existing exemption of seven Species viz. Ailanthys, Bakain, Eucalyptus, Poplar, Shehtoot,
Bamboo, Amrood and bamboo, that are exempted for felling in areas notified under general
Section 4 of PLPA 1900 s sufficient for agroforestry models, However, orchards of unproductive
fruit trees that the farmers wish to replace with high density and high yielding varieties, should
be included in the exemption.

Trees in urban areas, where the land has been acquired by government authorities for residential
development, should pe exempted from tree felling regulations. The plot owners should be
their plots without requiring permission in urban SECtors.

¢ The tree produce from agricultural fields should be recognized as agri-produce, and suitable
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etc. This policy should extend’to areas that are not notified under general Section 4 of PLPA
1900. In-line with the order passed by the Hon'ble National Green Tribunal in July 2022 in this

*  Schemes may be introduced for the conservation of Khejari and other indigenous trees on

farmers’ fields in south and west Haryana, incorporating Payment of Eoologicalenvimnmental
Services (PES) to discourage tree felling by farmers,

. Esrabh‘shing a4 consortium of tree growers and wood:based industries js recommended to

* Eucalyptus and Poplar have the major contribution under agroforestry, To ensure diversity,
other species such as Melia, Ailanthus, etc must be promoted amongst tree growers, coupled
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Sub: Formulation of Tree Felling Regulation for the non-forest areas of the State

Fie Ak feok kR

Haryana is primarily an agriculiuralState of India and 80% ol the total
acographical area is under agriculture. Forest and tree cover is approximately 7% of
the geographical area. Whereas some areas in 8/9 distriets of Haryana are covered
under the notification of Punjab Land Preservation Act. 1900 restricting and
repulating the felling of trees or timber. there is no such tree felling regulation in

remaining arcas of the State.

The above issue of tree felling regulation has been raised by environmentalists
belore Hon ble Courts and in some cases Honble Courts have passed orders also as

mentioned under:

I Original Application No. 374 of 2022 titled as "Green Earth Versus Dy
Commissioner, Kuruksheira and Others " Hon 'ble NGT has observed the following:
“Having regard (o environnental significance of trees. it is difficulr to accept that
ey showld be allowed to be cut without oy regulation or approval if there is no
regularory mechanism the state is hound by the puhlic trust doctrine fo lay down an
appropriate regulaiory mechanisim on the subject environmenial concern may be
acldressed as per the lade down mechanism,

Accordingly, we direct the chief secretary Haryana 10 look into the natter and if no
regidarion exist the same be laid down within a month regulatory mechunisms be
complained hefore cutting the irees in guestion. A action

wiken report may be filed with the Registrar CGeneral, NGT by email at judicicd-
ngi oy in preferably in the form of image PDF by 08.09.2022. If found necessary.
the RCG may place the matter before the Bench for any further direction.”

In another O.A No. 167/2015 titled as Indian Council for Envirolegal Action
Vs, Deputy Commissioner and another. Hon ble NG has issued directions vide its
Order dated 21072015 for protecting the trees standing in Jyotisar Tirth.
Kurukshetra, Haryana

In Original Application No. 622 of 2023 titled as “Hemant Sharma Versus
Nurendes Nath Gaur and Ors” has taking coenizance of faet that State of Haryana has
no reaulntory framework on the issuc of cutting of trees and as such has issued notices
lo the State of Haryana and other parties.

The similar issue was raised in O.A. No.124/2024 titled as Sukhbir Singh Vs
Union of India & Ors, against felling of trees in HSVP sector in Rohtak and prayed 1o
Direet the Respondents and in particular State of Haryana and Department ol Forests.
Government of 1arvang 1o frame the regulatory mechanism for the protection and

conservation of Trees planted in Non-Notified arcas of Haryana.
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Very recently. in OA No. 680 0f 2024 titled Vaishali Rana & Ors. Vs.Union of
india & Ors. (which is still pending before Hon'ble NGT). the applicants have raised
following issues:

o Regulution on tree feling which is not applicable in Manesar and
Farukhnagear Tehsils of Disirict Gurugranm.

o The compensation imposed for illegal tree felling is very less ie. Rs.
300/~

o The tee felling iy permissible only for bonafide dmmestic use gs per

vules framed under General Section + of PLPA 1900

Praved Jor iee felling regulation policviact for the Siate of Haryana

In O.A. No. 911/2022 NGT Bar Association (Substituted for original applicants Prof.
). Sanjeey Bagai & Ors. Vs, Department of Lnvironment. GNCTD & Ors. Honble
NGT. New Delhi has observed as under:
17 I these facts and circimsiances we are of the cansidered view that the quesiicn
as to whether there is any necessity for formulation of any policy, legisiating any
Statwory  freme  work and laving down any  guidelines for ithe growth,
profection/preservation. pruning amd mandagement of Itrees in non-forest areas in
States/ UTs not having the same needs proper examination by a Commiitee of Experts
and uppropriate action by concerned Siatwiory and Administrative Authorities on due
consideration the reconunendations of the Cammitiee

1%, In view of the above. we constitute a Joint Committee comprising of the
following:

Chairmuan
U:rmm af” Favir mmwm. .’me'.\r Lmu’ e !mmfe
| Change (MoEF&CC) '

— — |
-

Representative of the Ministy of Housing und| Member ‘
Urban Affairs to be nomiwed hy the Secretary
| not below the rank of Joun Secretary :

3 iRE’;J:‘?wmumw of" the Ministry Gj Rural | Member
Development  and  Panchavati Raj (o be

| nomincaied by the Secretary not below the rank of
Joint Secretury e

4. Re m'nwmmw of the Director General, Indian | Member
| Council for Forest Research ond  Edwcation

H( FRE), Dehradwn, Utiar aklened

ay

| Management (11FM). Bhopal, M.P h
6 | Representative of ‘the Director. Botanical Survev | Member
L of dndia. Kotkaia e |
| Represeniative of  the  National Biodiversity
| Authority, € Thennai

8 Mr. S J Pandit (IFS Reud). Governmens of | Nur!ﬂufr(‘ftff__ \
L Gujarar | Member |

g Member Sc-c-rcm:'_\ Cemral Pollution Control Member 1
Board Secretary '
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Terms of reference

(i) Formulation of policy, enactment of statutory frame work and laying down of
guidelines for the arowtl, prurer.-fian.-’preservmian, pruning and management
of trees in non-forest areas in States/UTs not having the same,

(ii) Preparation of SOP/Guidelines for the cutting/felling of the trees in Rural
Area, cutting/felling and pruning of trees in Urban Areas.

(iii) Preparation of SOP/Guidelines for the Transplantation /Transtocation of

Trees.

fiv) In addition to the above any other relevant aspect which the Commitiee

considers necessary to address the issues.

19. The Chairperson of the Cominiiee ind also Co-opt any other expert and seek
assistance from any Awthority/nstitution.

The copy of order dated 05.04.2024 is placed as Annexure-1.

As mentioned carlier in [irst para. 11 1S cubmitted tree Telling in non-lorest areas iy
cestricted in some districts/ichsils which are notilied under general section 4 of PLPA
1900 in 1997 and again notified in 2013 as mentioned under:

—_— == e e e e ettt e

e T ReRE R L '_'""
| | District | Tehsil | Villages
Panchkula | Kalka ~ 1 Arca lying on North side of metalled &

| unimetalled road connecting Chandigarh. |
panchkula. Ramgarh. Raipur Rani. |

Naraingarh. Sadhaura.
| Ambala | Naraingarh. | Bilaspur.Chhachrauli. Dadupur.  and |
| Y/Nagar | Jagadhri reaching Jamuna river near Villages |
o= = ‘ A | Nathanpur and Lakur.
l!aridabnd | Ballabgarh Arca lying on western m side of Ddhi*\

Ballabgarh road and northern side otl

. \  Ballubgarh-Sohna road. T

| Ciurgaon | Nuh | Arcas hmg on western 1 side of Delhi- |
| |Alwarroad.

- [‘erosepur Jhirka & All revenue estates "ol Ferozepur - Thirka |

L Tehsil.
| Gurgaon Al revenue estates of Gurgaon T Tehsil.
[ Sohna ~ All revenue estates of Sohna Tehs 1 t.hsnl oy
~[ = } I__P'clLuuQi e _ All revenue estates of pdldudl TEhblI <
| Mohindergarh | Narnaul \‘I revenue estates ol Narnaul lehml .
| Mohindergatrh Al revenue estates of Mnhmdurgmh |
R = I i | | Tehsitl, i
| Rewari |_!{5.3:1ri _ | All revenue estates of R Rt:\\dl’l i-..hﬁﬁ |
' | Bawal - | AI revenue estates ol Bdwa\ lt..l'lbl.l
=g - \ Koshi ol AH revenue ¢s estates of Kosli T eh‘-‘l_l “l
Bhiwan Dadri “["Arcas lying on western side of Dadri.
'| | Bhiwani ~ | Bhiwani. Toshamé& Hisar Road.

-
| : | Loharu kg

‘The felling of wrees in the above-mentioned areas can only be carried oul with

the permission ol Forest Department for bona fide domestic or agricullure purpose ol
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right holder of the land as per notification. Ihenotification in year 1997 for above
areas under general section 4 of PLPA is placed as Annexure-1lexempting
Fucalyptus and Poplar species given their importance in agroforestry.

Further. with diversification in agroforesiry sector Ailanthus, Bakayan.
amrood. Bans (Bamboo). Sahlool have also been added in the exempied list even 10
areas nolified under Section 4 ol PLPA for promotion of agroforestry and increasing
income of farmers. Thenotification in year 2013 is placed as Annexure-lL

There is no regulation on tree felling in other non-forest arcas which are not
covered under general section 4 of PLPA.

State wovernment has engaged with CIFO-ICROF for technical assistance
project under thei overall aeecenient with MoEFF&CC. GOI, One of the agendd
included in the project 18 dralting Agroforestry policy for the state. As lree felling
regulations is also a highly pressing issuc being raised by environmentalist in various
judicial forums. this Was also considered @8 one lopic for discussion and
cecommendation un basis of consultation with all stakeholders. In this regards. Stale
organised Stakeholders’ Consultation an'Tree Outside Forests (TOF) Species on
Deregulation in Haryana: Current Status, Challenges, and Technology-Based
Solutions under Trees Outside Forests in India (TOFI) Program organised on
April 20. 2023 al panchkula, Marvand. Key findings and recommendations of the
workshop are given under:

o The forest and tree cover tn the Siate has remained around 7 percent over the
fust 20 vears, with the tree cover aufside forests al approx imately 3 3 percent
To increase Tol . il iy essential o implement suitable policy measures cried
regulations ihat promoie iree planiation on farmers fields, panchayat lands
Jistriutional londs. n';".\ft‘ Jands. and other suilable areas.

o There's a need to [rame people-friendly policies/regulations (o promate (ree
enltivation under agroforesiry Prahibitory regulations nay be formulared for
irees of ecological importance

o The existing exemption of seven species Viz. Ailanthus, Bakain. Eucalvptus.
Poplar, Shehtoot, Bamboo, Amrood and bamboo, that are exempted for
felling in areas notified wider general Section 4 of PLPA 1900 is sufficient
for agrafuresty ihadels. However, orchards of unproductive Sfruit trees the
the farmers wish 1o replace with high density and high vielding varieties.
chould be included in the exempiion

o Trees in wrban areas. where the land has been acquired by government
authorities for residential development, should be exempted from (ree felling
regulations. The plol owiers shoulel be allowed 1o cut the tree in their plots

wwithoul reginying permission i urhai sec fenis.
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o The free praduce from agricultural fields should be recognized as agri-
produce. and suitable regulations should be formulated by concerned
governmeni authorities. In addition 10 Eucalvptus and Poplar being in the list
of agriculiure produce under Haryanda Agriculture Produce Marketing Act..
species like Melia and Aitanthus may he considered for inclusion in the list o
agriculture produce

o There is a need fo frame a policy. throughout the Staie to conserve
indigenous trees of ecological significance swch as Peepal, Bargard,
Gulhar, Pitkhan, Khejari, Barna, Krishan Kadam, Jaal, Rohida efc. This
policy should extend to areas that are not notified under general Section 4
of PLPA 1900. In-line with the order passed by the Hon’ble National Green
Tribunal in July 2022 in this regard, a list of frees species is recommended
10 be prepared in consultation with stakeholders and botanists.

o The Harvana State Governmeni has already proposed a scheme called Pran
Vavu Devta. which provides pension to iree owners for conservation of trees
af aver 73 vears of age

e  Schemes may be introduced for the conservation of Khejari and other
dizenouys trees on Jarmeérs fields in south and west Hurvana, incorporating
Payment of Eeological/Environmental Services ( PES) to discourage tree

felling by farmers

o LEstablishing « consortium of tree growers and wood-based indusiries s
recontmended to streamiing the demand and supply of raw material and
Cnsure sustainabiling of indusries i Yamunanagar. This will felp iree
growers in fetcling suitable prices on a sustainable basis.

s Eucalyptus and Poplar have the major coniribution under agroforesiry. Ta
ensure diversity. other species such as Melia, Ailanthus. erc. ntusi be
pramioted inpinest e growers, coupled with suftabie incentives

-]

CHFOR-ICRAF is in the process of developing a mobite app for (ree growers
1o record the frees grown on their lands along with identifving the carbon
sequestration potential. The database will be valuable for assessing the raw

material evailabilin: and susiainabilin: of the wood-based frdusiry.
The proceedings of the Consultation Workshop are placed as Annexure-1V.

Afler passing ol order dated 01,07.2022 m OA No.374/2022 by Honble Tribunal.
OfTice order dated 27.08.2023 has been passed by the Development and Panchayat
[Department. Haryana to regulate cutting ol trees in non-forest areas owned by Gram

Panchavats. The copy of order dated 37.08.2023 is placed as Aunexure-V
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I the review meeting held on 25,14 2024, | lon ble Minister, Environment. FForest

also directed to formulate a policy for regulation of tree felling

& Wildlite, Haryanu
throughout Haryvana.
the above. it is proposed that a Committce may kindly be constituted

In view of
Felling Regulation in Non-Forest Areas of the

for Tormulation of & Policy for Tree

fe

off  State.

o

g \

i \ML"
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é PCCF (HoFF), rs
a Haryana, Panchkula

ACS o Gavt. Haryana

Havironment Forests & Wildlife
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Suhjecl:- luclusion of Paulownia Spp in the list of exempted Agro Forestry Tree
species and addition of newly created tehsils in notification dated 04-01-
2013 related to General Section 4 of PLPA 1900,

Rel:- ACS BF&W Diary No. 2981 dated 13-06-2024, ACS EF&W Memo No.
391-F1-1-2025/796 dated 11-02-2025 and PS/PCCF  Dairy No. 6823 dated
19.02.2025 j o

Ekdkw R
With reference to the subject, it is submitted that State Govermment has been
nutifying some arcas out of the 22 districts of Haryana under the General Section 4 of PLPA,

1900 for resteicting and regulation of tree felling in the notified areas for the purpose of

B

canservation. The notifications are placed as Flag A and Flag B. As per the notification

relaied to General Section 4 of PLPA 1900, teee felling from non-forest arcas has been

U.0. NO. PS/PCCF/C}A?
Dated...42/02). 0025

regulated with the peemission of DFQ, In 1997 F'T:.T'A. :iqliﬁualion.. Luealyptus and Poplar

= heing the agroforestry species were exempted from the restrictions under the notification.

c‘% With growing diversification of species for agroforestry, in 2013 PLPA notification, some.
< & species like Bakain, Bans. Amrood. Tut and Ailanthus have also beenadded (o the exempted
0 — :
= species,

i 8

2 e——_— s ; . . L o . . . v

] [hree modifications are being proposed in the previous notification along with justification
< g as below:

@ o
5 *{“_\3 I In view of the growing demand of Paulownia species in the agroforestry sector. itis
&5 8

proposed 1o include in the exempted list of tréc species,
2. The areas natified under inital notifications had mention of specific tehsils. In due
course of time, new tehsils have been formed but these could not be included inthe
Notification No. $.0. 8/PA2/1900/5.4/2013 dated 4% January, 2013, Even rew
district Charkhi Dadri has been created during the course of time. Due o non=
in¢lusion of new tehsils in the notiﬁéﬁtihn':..f_,i; Manesar and Farukhnagar in district
Crurugram, treg felling is not regulated and the environmentalists specially in NCR
region have been raising the demand to include the whole district under the
notilication which was there iri‘ initial notification considering the environmental
challenges to be faced in urban areas and NCR in specific. It is proposed to include

the new tehsils and district created after the 2013 PLPA notification.

a3

It is also propesed that there would be no exemption to any species within munigipal

limits considering the environmental challenges faced in urban areas.

It is therefore, requested to send proposal to Goyernment for proposed
madification in the notification dated 04-01-2013 and its Schedule including the proposed
changes in the interest of growing diversification in agroforestry sector and envirenment
conservalion.

The drafi notilication 1s enclosed for kind consideration,
-

Mﬁm Gabemlted e a-pr.wifhﬂ.}“_&;;.

Aed EF“”"'"J

Vineet Kithrat bay
PCCF (HoFF),
Haryana, Panchkula




	cc7a2e129e43ff1d52d94df8da78a82000dd4692c23d6b6215f341b865ac7ff0.pdf
	b6bb67a5244d9a76ddadcca9a8cdcd5a69aaa107f8b4fd964b589471ae5eeb95.pdf
	cc7a2e129e43ff1d52d94df8da78a82000dd4692c23d6b6215f341b865ac7ff0.pdf
	f36a6b426270c3301c435580e0cb73b819a9a85e9de68a659cd30c8aa45cecc8.pdf
	cc7a2e129e43ff1d52d94df8da78a82000dd4692c23d6b6215f341b865ac7ff0.pdf
	b8641972e66b8ba9bdaead46243afb2e34a41a746fcb54cba6772474e46a13ed.pdf

